
AN ACT to enable the Banks of Bengal, Madras, ancl Bombay to transact 
certain business in respect of Government Securities m d  Shares in the 
said Banks. 

WHEREAS it  is expedient to authorize the several Banks of Bengal, 

Freamble. 
Madras, and Bombay to transact the kinds of business 
hereinafter mentioned ; It is enacted as follows :- 

I. I n  addition to the kinds of business in which the Bank of Bengal, - 

the Bank of Mgdras, and the Bank of Bombay may now -4 
Banks of Ben al, by law be respeitively engaged, i t  shall be lawful for any 

Madras, and ~ o m % a ~  
empowered to transact of the said Banks' to transact all or any of the following 
certain business in res- 

ect of Government kinds of business, either with or without receiving com- 
gecurities and Shares 
in the said Banks, mission or payment for the transaction thereof, that is to 

say : 

.First.-To take charge of any Government Securities or shares in any 
of the said Banks. 

Second.--To reeeive the interest or dividends on any such Securities or 
shares. 

Third.-To invest any money deposited in any of the said Banks in  the 
purchase of any such Securities or shares. . 




